IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
IB-809/ND/2019

IN THE MATTER OF:
FP India Project Management
Consultancy Services Pvt. Ltd. ...PETITIONER
Vs.
Parsons Brinckerhoff India Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 12.12.2019
Coram:

SHRI. ABNI RANJAN KUMAR SINHA, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor :Mr. Himanshu, Mr. K. Jain and
Mr. Vivek Malik for Mr. Pradeep
Samant, Advocates
Mr. Chandra Bhushan

For the IRP :Ms. Indra Bhushan Prasad,
Advocate

For the Respondent/ Corporate-debtor :Mr. Arunav G. Roy, Advocate

ORDER
Heard the submissions made by the counsel for the IRP as well as corporate-
debtor. Counsel for the IRP has submitted that the Hon’ble NCLAT in the aforesaid
company (18) vide order dated 27.09.2019 directed the Adjudicating Authority to close
the CIRP Proceedings and the corporate-debtor is released from the rigour of the CIRP
and the IRP will hand over the charge to promoter/Board of Directors of the

Corporate-debtor alongwith the records.

On perusal of the order passed by the Hon’ble NCLAT by which Hon’ble NCLAT
in the aforesaid company (18) vide order dated 27.09.2019 directed the Adjudicating
Authority to close the CIRP Proceedings and the corporate-debtor is released from the
rigour of the CIRP and the IRP will hand over the charge to promoter/Board of
Directors of the Corporate-debtor alongwith the records. '

(Meenu)



We think appropriate to dispose of their application in the light of order passed
by the Hon’ble NCLAT. Therefore, in view of aforesaid decision we hereby close the
CIRP proceedings and corporate-debtor is released from the rigour of the CIRP and the
IRP is directed to hand over the charge to Promoter/Board of Directors of the

Corporate-debtor alongwith the records.

With this order petition stands disposed of accordingly
gm] Sd

(V.A. Duvvuiay (AbniRanjan Kumar Sinha)
Member (T) Member (J)

(Meenu)



